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MM /ORDER

PER DUVVURUL RL REDDY, JUDICIAL MEMBER:

This appeal filed by the assessee is directed against the order of the Id.
Commissioner of Income Tax (Exemptions), Chennai, dated 10.8.2018 passed

under section 12AA of the Income Tax Act, 1961 [“Act” in short].

2. The learned counsel for the assessee filed a petition dated 12-09-2019
saying that the assessee wants to withdraw this appeal. The learned DR has

not raised any objection to withdraw the appeal. Thus, the appeal filed by the
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assessee is liable to be dismissed. Accordingly, the appeal filed by the

assessee is dismissed as withdrawn.
3. In the result, the appeal filed by the assessee is dismissed.

Order pronounced on the 4™ October, 2019 at Chennai.
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